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(n) Annual Report of the Central
Inland Water Transport Cor-
poration Limited, Calcutta, for
the year 1977 78 along with the
Audited Accounts and  the
comments of the Comptroller
and Auditor General thercon

(2) Statemeut  showing  reasons  for
delay 1n  laying the  Report
mentioned at (1) (1v) abowe
[Placed sn Librasy 5Sce No LI=

4319/79]

DFTAILFD DEMANDS FOR (RANTS OF Mi-
NISTRY OF PFTROLEUM  CHEMICALS AND
PLRTILISERS FOR 1979 80

THL MINISIER Ot STATT IN
THE MINISIRY OF PEIROLEUM,
CHEMICALS AND FLRTILIZLRS
(SHRI NARSINGH YADAV) Ibegto
lay on the lible a copy of the Detailed
Demands for Grants (Hindi and Inghsh
versions) of the Minstry of Petrolcum,
Chemicals and Fertilizers for 1979 to
[Placed n Iibrary See  No 1 l—
20/79)

STATEMENTS SHOWING ACTION TAKLN BY
GOVT ON VARIOUS ASSURANCES ETC
GIVLN BY MINISTERS DURINC VARIOUS
SE$SIONS

THF MINISITR OF STAILIN 1HI
MINISTRY OF LABOUR AND PAR-
LIAMEN1TARY  AFFAIRS (SHRI
LARANG SAI) I beg to lay on the
Table the following statements (Hind:
and Inghish veisions) showing action tahen
by th¢ Governments on virious assuran-
ces, promiscs and undertahings given by
the Ministers during the various sessions
of Lok Sabha —

(1) Statement No Al-buve Fifth
teenth Session, 1976 Lok
Sabha
(2) Statement No X\ =St~ I
cond Session 1977

(3) Statement No Al
Thurd Scssion, 1977

(4) Statement No X1l
Fourth Session 19,8

(5) Statement No VI—-Tifth \ Sixth
Session, 1978 Lol
Sabha

(6) Statement No IT—S1xth
Sesston, 1978

(7) Statement No IITe=Sixth
Sesuion, 1978
(8) Statement No lI-=Seventh
Session, 1979 J
[Placed sn Library See No LT~g321/
791

————
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CALLING ATTENTION TO MATTI L
OF URGFNT PUBLIC
IMPORTANCE

SITUATION IN  JAMMU AND XASHMIR

SHRI VAYALAR RAVI (Chnay
kil) I call the attention of the hen
Minister of Home Affars to the follow 14,
matter of urgent public 1mportance and
request that he may make a statcmem
thereon

“Situation mn Jammu and Kaslw s
State as a result of 1ecent large scale
incidents of violence and arscr

THI MINISTFR OF HOMF AFTAIRS
(SHRT HM PATTI) Sir In th
Tast weck of February I had reported t
this House about the law and order sin
ation that had developed at  Pooncl
Jammu and other arcas of Jammu &
Kashmir and the attempts thatwere being,
made by the State  Gexcrnment to 1¢
storc normalcy  Presumably the present
Caling Attention Notice redates to  th
dustressung acts of vioknee and  arvn
that had taken place especially in Srinagar
and Anantnag districts m the course of
demonstiations following  the execution
of Mr 7 A Bhutt( 1n Pakastan on the
4th April

On that diy hartal was observed and
there were  widespread doemonstiations
throughout the Valley particularly 1n
Srinagar city and Srinagat and Anantnag
districts The main target of mob anger
was Jamart-¢ Isfami, 1ts workers aud esta-
blishments In Srinaga: the UN Office
was attached by a very big mob  Tragi-
cally the All Saints Chwch was burrt
down ‘Thereudence of the Director
of the Doordarshan Kcndra was also
damaged  In order to control the situa
tion, the police had 10 resort to  finng
and two persons wert killed There was
]f,lxi:g at Sopoi¢ also and one person wasy

On the 5t Apul, the extent
and intensity of volence increased
i Anantnag distnct A violent
mob had  blocked  the Jammu-
Srinagar national lighway at Malpura
Village The pohicc had to open fire and
two persons died In Anantnag Town
and at stveral places, shops and houscs
belonging tc the supporters of Jamarit-c-
Islami were subjected to attack and loot-
ing by violent mobs Lspecially th the
Arvam-Chtlan arca many pro-Jamt-¢-
Islami villages were ravaged on that day



209 Sttua* on 1n

by largc-scale arson and looting  Arvaut
Village 1n particular experienced exten.
sive damage

There were abso maidents and de mons.
trationsin Srinagar and the Jammu region
In Srinagar a s1izeabk crowed madc a
persistent effort to destrov a mosque
belonging to the Ahmediva commumty
by pelting stones and  the police  had
to fire  teaigas  shells rcpeatedly
to control it A large crowd had ako
gatheredin the afttrnoon ncar the I urist
Reception Centre but 1t was  dcterred
In Batamulla thete wore demonsts itions
and hartal was obscrved  Demnonsiration,
werc alwo held at Rajount Poonch and
Doda At Bhadarwah a mob attacke]
the ofhces and teadences of the  loc,l
SDM and SDPO

As a result of the control me sures
taken by the Statc Government, the next
day 6th April, was 1dativtly pracful
In Srinagar mass praycr meetings wer
hdd at the Idgah, Shalu Ma nd and the
Hazratbal Shrinc for the late Mt Bhutto
Prayer meetings and processions were als
held at Anantnag Baiamulla, S por
and Bandiput and 1n some villages

Such an  outbrcak of wviolence  and
arson 19 indced most regicttable Bur
prompt and cflt ctive aclion was tiken by
the State Government to bring the situa-
tien undcr control, and we had also e xten
ded necessary help and assistance hy way
of additional manpowcr support from the
Border Secunity Yorce and  the Central
Reserve  Police  Force  The  Cluef
Minstcr had  ensured that appropuiate
measures were taken 1n tume to restore

ublic pcace He had  alw  vimted
the afficted areas and assured roief to
those who had suffircd as a 1esult of these
incidents
|

Nothing untoward has been reported
from the 7th Apnl  Therc 13 now calm
i the State  and  normalry  prevails
Any suggstions that the hw and ordar
situation 1 the State 1s sull ot of
control would not be in conswonance with
the factual position

SHRI VAYALAR RAVI  Sir,asyou
know, Jamunu and Kashmir 15 a very
sensitive area and I am aware of the fact
that when we are dealing with the situation
there, we should do so with utmost care
and responubility

MR SPEAKER - And with restraint
also

SHRI VAYALAR RAVI -+ Yes. But
noone can deny the fact that Jammu and

CHAITRA 29, 1901 (SAKA)

J& K (CA) 210

Kashmir 14 a part and patcel of our
countrn  \n\ attempt to preach the
other was and create separatist tendenev
should be treated as treason and has to
be curbed with il the power at the
command of thc (entre The Govern-
ment of India has to keep a vy close
watth on the situation What 1s  hap-
peming in Jammu and Kashmur 15 alarm-
ing and distiewsing and evokes the concern
of every Indian Lhe troublc started from
Jammu and 1t has spread to the Valley
of Kashmur  Ivayonc of us mcludmg
you, L hope esptcted when Shak

Abdullah was rdiawd and restored to
powtr 1n Jammu and Kashmur that he

will  br one of the exemplaiy admunistra-
tors  But whatis happening 1s distressing

SHRI JY O 'IRMOY BOSU (Diamond
Harbow) Are we discussing the State
Government and the  Chief Minister?
That has not been the practice

MR SPI AKIR * Yesterday we had
discussion for fcur hours on law and order

SHRI JYOTIRMOY BOSU The
State Government 13 going to he the
subjec t-matter of discussion here ?

MR SPEARER [h¢ Government 18
there to defend atself

SHRI JYOTIRMOY BOSU - Ths
forumy cannot he used for that  We have
had a Iot of cxpurience in thas regard

SHRI SALGAIA ROY  (Barrack-
ore)  We arc onlv ransing Jammu and
hnut, nct West Bengal |

MR SPIAKIR Yesterday you had
one thuory, today you have another
theory

SHRI JYOTIRMOY BOSU *© Why
are you nuxing up the two 1ssues » That
related to the mmontws (Interruplions)

SHRI VAYALAR RAVI Unfortu-
pauly, the way in which the develop-
ments in Jammu and Kashmur are taking
place 18 vuy pamful, rather I should say
1t1s vry alamung a stage at which the
Centre has to come in and act The
Constitution provides for the protection
of life and property of every citizen It
1s the duty of the Government of India to

rotect and uphold the right of the citizens.

here 1s also article 356 ofthe Constitution,
So, 1f the law and order stuation breaks
down 1n a State, it astracts the attention
of the Central Government, whose res.
ponsibility 1t 13 to sre that law and order
1s restored  So, naturally, this Parha-
ment has cvery nghttogontoit, [ am
not saymng that the Statc should be dis-
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cussed here, but 1n order to restore the
conficence of the prople 1n this country,
this Parhamenthastoplaya role, and that
is why we are raing 1t I am not
making any allegations the State as such

The present trouble started in Poonch
and developed intoan agitation After
the execution of Bhutio, there was a long
procession, which was followed by a
demonstration The real i1ssu¢ was not
the execution of Bhutto, it wat only a
cover to chmmate the pohtical oppo-
nents of the ruling party in the State I
beheve that the Jamajt-e-Islam 1s doing
more harm to the Mushm minorities in
this country. There were random attacks,
raids on their houses and razing to
ground many willages Thousands of
houses have been demolished and
g le have been rendered homeless

uch 1s the situation

SHRI JYOTIRMOY BOSU The
Central Home Minster 13 not 4 super
Chuef Minuster (Interruptions)

MR SPEAKFR * M: Basu, you
are interrupting the work of this House

SHRI JYOTIRMOY BOSU -+ It1s
a lawand ordcrissue, 1tisnot a minority
1sue,

SHRI VAYALAR RAVI According to
the Hym* M muster, everything has been
controlled after the 6th  On the 4th and

th 1t wint on without any kind of
control and the police n_xmmcc{ as help-
less  spectators

Here I would hike to quote what the
Coordination Gommuttee has to say

“The State of Jammu and Kashmir
has turned a police ¢amp, the
freedom of speech and orgamsing
public mectings have been curtatled
and scction 144 has been rmposed
in each dustrict and tehul The
local radio station has become the
mouth-picce of Sheikh’s Govern-
ments and true  facts are
being camouflaged The power s
shut down during their worﬁmg hour
functioning of PIT and Indian Express
teleprinters quite often  The State
CID has been censoring all the des-
patches sent by the correspondents
and manage to delay them The
correspondents, including that of
the Times of India, Indsan Express,
Hindustan Tuvmes and Iribune have
been given open warning by the
Chief Minster himself for covering
Jammu youth and students
movements that he would deal
with them ”
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This is a very sertous matter,

Then, a Private Member’s Bill 1s being
mtroduced 1in the Kashmu Legislative
bly to to have a Prime Minster
and Preilent for Jammu aid Kashmir
This Bill is not being opp »ed by the
ruling party  So, what 1s happening
in the State 13 that our Constitution 1
being «hallenged through a Private Mem-
ber’s Bill whereby thev are wanting to
have a Prime¢ Ministtr and a Preadent
1 a State  Are you going to allow 1t?

A more 1mportant thing 1s that the
women of Kashmur are going to be
deprived of their civil righte A new
order has come that no Kashmir1 women
shall be allowed to marry a person out-
side Kashmir  If she marnes a4 non-
Kashmin, she loses her civil nights What
are we coming to *  Is Kashmir really
apart of India » Even Dr Karan Singh’s
dauhter cannot marry a boy from Kerala
If Shr1 Quresht has a grown up daughter
and 1f she wants to marry some-
hodv hom Kerala, this oidrr says that
she cannot marry him  (Interruptions)
This 1s the concern of the citizens of
the countrv asa whole This 14 very
seuions matter which shoul 1 be conuder d
This 15 happuning

Th Pum~ Mumster himself met
Mr Bhim Singh M1 A , two days
ago Heisstull in the Medical Insticute,
bccause he has been puimed I can
produce  all the documents  Doctors
said on 12th March that he had a heart
attack but on the 29th March he was
dtclared fit and arrested agun  and he
13 now 1 the Medical Institute due to
powoming. This has nover happened in
the country so far Mr Jyotirmoy Bosu
was agitated about happenings d aring the
emtrgency,  and other  Members
were agitated because ol what happened
to JP  Are you not concerned with the
life ofan ML A , who 1s being gmmned
by the ruling (:ovanment there

The formee M P, and a good friend
of mine and Shrt Jyotirmoy Bosu, Shn
Shamim 13 now ltving 1n Delht because
he cannot go back to Srinagar He has
become a lean person, and he 1330 afraid
that he cannot go back Thatis why I
am demanding that the Iife and property
of the citizens should be protected by the
Central Government It 1s the right of
every atizen to be protected

Immediately the freedom of the press
and the right of Kashmirt women to m;
anybody in India should be restroed,
and the attempt by the Kashmir Govern-
ment to anstitute the office s of Prime
Minmster and President, which 1s most
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reasunable, should be checked T wish
you asure the Iouw that an enquiry
will be conducted av to what happened
between the 4th aud 6th April, as well as
in the Poonch firing which took the hives
of smix people  and the large number of
bives Jost 1n Rashnur vallev I wish you
enguire into the matter and report to this
country,

SHRI H M PATEL Much of what
he hon Membur saud did not  anse
really fiom the calling attenton notice as
such. He allowed i3 imagmation to go
far and wide

1
SHRI VAYALAR RAVI Am I
worng ?

SHRI HM PA1F] 1  cannot say
about ynmagmation When  imagina-
twon runs not, much can happen

May be a Private Mcmbor has brought

somt Bill, but does that mean that  the

rnment has accepted 1t?  Ihat s a
diflerent matter

DR KARAN SINGH  (Udhampur)
“Ihcy have not  oppased 1t

H1IR1 HM PAILL Has it bten
drscussed and settled * 1 tlunk this 1
exactly the kind  of thung that happens
now, that merely anything, the shghtest
pretext, 15 enough  for blammg the
Governmenmy  In this case there 1s really
notliung

The disturbances took placc  Why ?
Becauss of Mi Bhutio’s death It s
known that 1t was because of that Never-
theliss, he savs 1t has not been established
whether 1t was because of Bhutto s death
or whrther jt was bt cause the Government
wanted  to elimunate jts political oppo-
nents T am afiad ths 5 cretaynly
allowing the 1magination to run riot At
any raw, if he has any special anformi-
tion Linking tiys mattr, I shall certamly
be viry happv to make enquiries, though
1 think 1t 15 ymportant to  note that law
and order 1% a State watter  OOne keeps
on repeatmg 1t and My Jyotnmov  Bowi,
jo this case at any rat, has brtn em-

g that really such maturs ought
not to be brought 1n so frequently

Shry Vayalar Ravi quite nightly sad
that 1: 1» when  the law and order breaks
down that the C rnlm]h (mvﬂnmenlt;:
responyb hitv is attracted , but 1t cannot
sad th’a! law and order bas broken down
in Jammu and kashour

He made a teference to I:mm:h, biI::.

t happened scveral months ago
ﬁl:d bct?npclnnr mnte  The riason for the
trouble 1n Poonch was something totally
d,ffrient, totally unrelated  As a matter
of fact, the disturbances n Jammu certa n-
caused concern to the Government and
I did pay a vt 10, ammu m order to
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sce how we can bring about a certain
understanding between those parties who
were agitated about yt

I think, that y« the position. We did
succeed gn bringing about that uynder-
standjng with the tesult that there was
prace and normalcy was restored Here
wa some totally a new development. The
hanging of the firmer Piyme Mingster of
Pahist i was not something that could
have luen hgulated lor and  certaynl
could not hawe been  anticipa
Thercfore, 1l trouble aose, 1t 18 not some=
thing which could have been avojded.
What could have been done was, whether,
the State acted promptly or not. It
scems 1o me,  all evidence shows that they
d d act prompily |

DR KARAN SINGH (Udhampur) :
Is the Prime Munister going away ?
I have hus attention just for five munutes
because 1 am going to rayse someth
vely ymportant 1 am sorry to djstur!
lys programme

Mr Speaker Sn the Janata  Party
clayms credst for enching  the  Emergency.
But may I subm t with all bilaty
that the Emergency 1s well and flourishung
n Jammu and hashmir today  There
15 the Public Safrty Act which 13 more
drasuc than anvtlyng that the Govern-
ment of India had durng the Lmergency
and the authoritananism also ys of & more
vitulent nature than anything this naton
has experienced I would,  therefore,
like to ask the cunsciences of the Janata
Party friends who came to power on a
great anti-author tanian  and anti-Emer-
gency platiorm as to why, when 1t com-es
to Jammu and Kashm r which j5a part
of this country, they are strangely silent
on this jssue

[he Home Minuster has smid that the
Jammu situation the regional imbalances,
14 a different problem 1 am  not going
1010 that now exc pt to say that a committee
whirh was to have been % t up has stll not
bren st up although wux  weeks have
clapwd  But thus 15 a problem o' ewil
rights and libertyes  In Kashmur, on the
4th,  s5th and  bth, Apml there  was
large-acale  arvon  Ilundreds of houses
uf It dian catizens were burnt  In one
incadent, a whole village was  wiped out
and only the moigue was lelt agawnst a
fnmul-ﬂ-llhmr

With wgard to Mi Bhutw, speaking in
this House, on the eve of the day of Mr.
Bhuttvs hang ng, 1 appealed agamst
this and mv hon  fuend, Mr Shafi
Quresly alo appraled  But that does not
mean that taking advant thing
that happened in try, we
can go around lootyng and burning Indian
citizens property It 18 not a  question

ther
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of the Jamiat-c-Islami or any other thing, DR. KARAN SINGH : Yes, What
If you want to take action agamnst them, are you doing about jt ?
take action according to the law. But
they are Indjan citizens Ther children SHRI JYOTIRMOY BOSU : Is it a
have been rendered homeless, women have doing of the present regyme ?
been dishonoured and the hundreds of
houses have been burned  Nobody turns DR KARAN SINGH : They can
a hair on what 1s ha 1ng 1n this country, undo it.
It 1s indjvmble e freedom 18 1nds-
vigible 1 have the following concrete pomnts
todl:: nndcd Will the thGol‘;ml?lmSta f(.ol'
SHRI JYOTIRMOY BOSU Doctor, India try and ensure that the Public ty
heal thyscjl-j'y: (Interruption) Act which 18 worse than any MISA that
has ever been pased 13 withdrawn ?
DR. KARAN SINGH -1 am very Will the Government use its political and
sorry to say that the Home Mimster has moral jnfluence ? Will the Govurnment on
misled the House when he says that prompt India try and persuade the State Gov-
and effective action was taken gy the ernment to set up a judicial mqury to

look jnto the events of 4th, 5th and 6th

State Government to bring the situation
R p where hundreds of cytizens were rendered

under control He has stated in s

statement: homeless 1 the arson ? Will  the
Government of India expedite the appoimnt-

“The Chief Mimstar had ensured that ment of the Cornmtte e for Re gional Imb:-
appropriate measures were taken lances ? Lourthlv, will the Government of

n time to restore public peace * India ¢ nsure that the Manoritics Commussion

has jurisdiction in Jammu &¢ Kashrr ? bi1-

Is this a prompt and immed;ate action mlly, will vou please ensurc that 1t 15 not 3
when hun of houses are burnt ? All question of taking refuge behind technicali-
Saints Churh 1n Sr nagar ;s burnt The 18, Mr. Patel? It 13 not a question of your
police 18 standing nearby. The Church saying that this has nothing to dowr h 1t.
is reduced to dust Nobody does any- ¥rcedom 1s indivimble If trccdom 1s threa-
thing  That should be jnquired into tened 1n Lakshadweep, 1f 11 15 threatenod in

Andamans, 1if 1t 18 threatencd 1n Kashnur,
the whole freedom of the Indian people 13
in danger What 1s th« Govcrnment of
India going to do to tnsure this frecdom?

SHRI JYOTIRMOY BOSU : The
mnorities are beng attacked.

DR, KARAN SINGH : Mr. Jyour SHRIHM PATFL Freedom 18 mdi
thme, le d'Kauhm:lr not members of the vistble  But the country has alw got to
mxnon! tyl communsty® Are the le whose be subject to the Constitution  that 1t has
houses are burnt noy; mxnormer:rgp Every- given 1to wwlf  Subyet to that, I wll
body m Kashmr 1s a mnonty Mus- say mnow
Lims ace & minority because of the nationat Firstofall my hon frnendrefenedto the

scenc. Hindus are a morty because
they are a minority in the State, Don’t
try to draw any distinction. An Indian
ctizen 15 an Indian atizen His Lhfe
and honour must be protected Journalist
arc treated m this manner. Mr.

question  of the Committee 1n regard to
Jammu and Kashma that had bren pro-
mised Ithink the hon Mumber must be
awarc of this  the Chairman for that Com-
muittee had been thought of and agreed to

Shamym has been reduced to a wreck by everybody, approach wasmadeto him;
unfortunately, he was not in this country;
Some ggomt was made with regard to even our Prme Mmster took the
my daughter. My daughter—I  am trouble of getting 1n touch with him and
sorry 0 use my personal example— trying  to  persuade him to accept 1t,
married  somebody from out- butashe wasabroad, that persuation could
side the State. According to the present not be effictive, anyhow, he could not be
dispensation, 1t is said that because she persuaded 'The next  person who was
has marmmed a non-State subject, she can acceptable tothe Chief hld)'mntcr, Jammu
no longer hold any property in the State. & Kashmir, and to whom we had no
Is this a Jnatjon within  a nation ? If objection, another Chief Justice of the
somebody’s daughter ;n India marries Supreme  Court, was also approached;
;rn oﬁ??nézc ﬂet ;;alr:l dmn r;utunf her ortunatcly he was also out of the
! st of ha  But if my country and 1t took time to get 1n touch
daughter or Mr. Shafi Quresh’s daughter with l-};um, he also, ugfortunatdy,
Eﬂmﬂ! outside Jammu and Kashmug, for personal reasons, could not accept
ey cannot hold property m the State, it The thurd person suggested by the
Is this one country or not one country? Ch:lel Minuster—in fact, we also suggested
and 1t wasacceptable to hum was also
PRIME MINISTER (SHRI approached, and he, for is own personal
MO DESAI) : Is there a law reasons, only reccnély said ‘no’.  (wfer-

like that ruptwns). It may be that Mr. Saugata
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Roy is very amused. All T wish to assure
uy hon, friend here is that we have been
trying, but sometimes when we run up
sgainst this kind of chain of refusals, it
takes time. Certainlyitis notfor want of
efforts on the part of the Chief Minister,

Jammu & Kashmir, or on our part.

He says that I have mislead him. I
"do not think I have really misled this
House in any way when I said that the
action was prompt and effective. Ttwas

rompt and effective. 'The hundréds of
)Eouses that were burnt were in a village
considerably away from Srinagar. (Ini-
enuptions) Of course, there aIsp we have to
" tryand maintain peace. ]}utmvgllages, in
'raral areas, you are not, immediately, be
able to act as effectively and as promptly

isin a city.

DR.KARAN SINGH : Collusion of the
| ruling Party not the Janata Party.

|

SHRI H.M. PATEL : All of you secm
to be so fond of the word “collusion’. Ei-
ther it has been misunderstood ~or some
sch thing has happened. Unlike the

Leader of the Opposition, I have not got
! the dictionary with me at this moment 3
" otherwise, I would have read Ou‘.t the
meaning of the word “collude” and “collu-

| sion”,

Ithink, the other assurance thatthe hon.
| Member wants is about the Minoriti€s
| Commission. That, again, has nothing

todowith Call-Attention Notice, Wecan
! only act under theConstitution. Under ou’
' Constitution and so far  as the particular
special position which Jammu & Kashmir
occupjes and agreed to by every }_)ody is
concerned, naturally it has to be with the
consent of Jammu & Kashmir. The
Minorities Commission will certainly go
there as and wien that may be permissible.
The State consistsof nothing but ndinori-
ties according to my hon. friend. ,Thisis
the peculiar situation. He says, even
the majority isa minority and the fninority,
of course, is a minority , and se-en. In
this situation, I think, the Minorities Com-
mission’s taskisclear. Ithastogointothe
grievances of everybodyin Ja mmu & Kash-
mir. But certainly, asand when that may
be permissible under the Constitution, the
Minorities Commission will proceed there,

I would alsolike to say—now Fwas char-
ged of having rhisled. thg House. ¥ay, I
suggest that I did not'buf my hon. ‘friend
really did mislead the House:.~. He "said
that emergency still obtaifls in Jammu' &
Kashmir. I do not know it what senst.

H: has forgotten the situation.., W4

. MR. SPEAKER : He refers to the Pub-
lic Safety Act:

RN
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SHRI H.M. PATEL : Yes, I know—
the Public Safety Act. What was the sit-
uation in the country during the emergen-
cy? How many hundreds and thousands
were under arrest? There are only two
persons detained under the Public Safety
Act and also it provides for a judical re-
view which was never provided under the
Emergency Act in thif country.
sonswerearrested duringall these incidents
for specific offences and only 2 persons were
detained under the Public Safety Act.
Itis a slight exaggeration, if I may say so,
to compare itwitb the days of emergency....

SHRI VAYALAR RAVI: HereI can
produce all the documents. There are
girls arrested and putin jail and they were
released only two days ago. Hon’ble
Home Minister said only two people were
detained. Please find from your own
source as to how many MLAs were harass-
ed and put in jail and how many girls

were arrested.
-

ragy

SHRI H.M. PATEL : Ifmyhon. friend
has any specialinformation, I will certainly
pursue that also and check it.

SHRI MOHD. SHAFI QURESHI
(Anantnag) : I see no difference between
what Mr, Patel is saying to-day and what
his predecessor used tosay—that law
and  orderisa State subject. If lawand
order is a State subject, then why havea
Home Ministry herein Delhi? Is he the
Home Minister for the Union Territories
and areas taken over by the President or
the Home Minister for the whole of India ?
I say that whenever a Law and order sit-
uation arises in any State, it becomes the

. bounden duty of the Central Government

to see that the lives and properties of the

citizens of that State are protected. That
s the job Mr. Patel, you have

todo.... S

SHRI JYOTIRMOY BOSU : Under
what authority? Sl

SHRI VAYALAR RAVI : There are
more number of people in the jails of West
Bengal now.

SHRI MOHD. SHAFI QURESHI :
I know the trouble with My. Jyotirmoy
Bosu. I am sorry to take a few minutes
more, o

Mr Jyotirmoy Bosu gets worried because
Shri Jyoti Basuand Sheikh Abdullah' were
toying with the idea of more autonomy . for
the States........ P

SHRI DINEN BHATTACHARYA
(Serampore) : What is wrong in it?
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SHRI JYOTIRMOY BOSU - My
friend, Shri Shafi Qureshi and Dr Karan
Singh’ were party to the decisuon tom
emergency and thewr talking now of free-
domand hbertyiseidiculous
(Interruptions)

SHRI MOHD SHAIT QURFSHI
That honcy-moon lasted only for 1 week
because they brokeaway rm-i do not know
——what  matter

SHRI VASANT SATHE  (Akola)

Honey-moons  atc always shorthved

SHRI MOHD SHAFI QURI'SHI
The trouble can again erupt in the Jammu
a1ca bucause no solution has e en found fon
certain prublems  We cannot close our
eyes  There are certain legatimate o -
mands of the Jainmu peoplc which fiave
to be met do not say

MR SPFAKLR That dots not s
hure

SHRI MOHD SHAFI QURISHI
It 15 covered, Su because the wh k
trouble startrd fiom Poonch where an
uncomplicated mattrs wasmade complicat
td by the inaction ofthe Stait Government
and the callous atutudt adopted by the
Stat¢ Chirf Mumster As You know the
troublr 1n Jammu otginated in Poonch
over the wecrustment procedure  but gt
took five lives, five preciouslhives of young
stude nts when the State Government ¢ i
to realise that there were Cotain mustahes
commutted dy the “tate Government
The Che f Mipgster of Jammu & Kashmu
who unfortunattly ~t€s copspuracy unde
every bush and brel the agitation seenied
to be a more to disledge him from per
He choose the occasion to Irad a cultury)
delegation of artists to vancus parts of the
tountry to muslead the country that tvory -
thing was quiet 1 Jamunu  But he did
not hear the firng by the Palice n
Jammu where so many 1neccnt prople
were killed

Now, Sir, what 18 nng?  Ifsome
legiimate g, mand]:aﬁ]? ]a“:ﬁnm peapl
come, immediately, the Chicd Minister sy

Dor’tdo that because st will  create certain
cond: tions 1n Kashmur which will be fas -
Ouwable to Pahistan Ht has been always
using this fr has own pobitical purposes

Whenhe comesto Delhifor getting pian
allocation, he say, that Kashmir 15 p.:?t of
India apd our accrssionisircvocable
When youaskhum to accountfor the money

h he got and which he sent, he says
that let Rawalpindi Road be opened ;
Kushmyr s disputed tertory  1he type
ol brow-heating and blackmaihing cannot
be tolerated  1hat 1s why I say that Mr
Pate], ay Home Mimster, has to play a very
important role in this particular matier.
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What happened in Kashmii ? Centuries
old pace and tranquillity m the wvillages
has heen destroy: at 15 the fault of
the Jamaat-i-Islamui people? They had
heen  contesting  elections  against me,
Last time the Jammat-1-l1la nt candidat
got about 60000 votes wh n he contested
the election aganstme  Fearlier to thathe
got 20,000 votes  They aie free ciuzens
of India  They have got the night to Live
in thit country with dignuty and honour
Mr Patel (n hasstatemengstated  that the
State Goveynme nt totkvery off cive st
When Kashmur was buriung, Sheikh
Abdullah  was jcctiving Sarupa
Ludhiana H¢ was mort ntacited in
laying atoundationstone ofsome  building
He was not  bothued about what happen-
edn Kashmir  Ie th nks that this s lns
personal moperty  He tunks that he 18
4 Sultsn of Kashmur You should get
nd of this e ling Othtiwis,
if somctiung happens to Kashmur, 1t can
destroy the intgrity of the country

What happened on the 4th of Apnt,
Mob came up to the N Observers place
they destroyud  the Church Why?
Ihat was because Fars Masth was the per-
son who was the ¢ cweutionet of Mr Bhutto
He being a Chipstian the wrath on the
Christians was eaxhubited in this manner by
destroying the church ' What 18 the fault
of the Jamaat- [-kslami people * [n Pakistan
Jamat 1v a partnur i Gen Zisa’s Gov-
crnment, they awe part of the PN A
Strangely, tnough many pro Jamat-e-
Islami villages wi re destroyed and more than
4 000 houses hid been  destroyud i Kash-
rmir  People had becn taken out fiom
the housts and then women had been
draggtd on the strects and thrown in the
burning fire  You say that this 15 a state
matter  Syr,nobody 1 % cure in Kashmur,
I do not know what Lias happencd to that
State If thys state of affairs continues,
I am sure, no tourists will go to Kashrmur
because nobody would hke to go to the
troubled State

1 have got here a press cutting whach says:

Though the Vall ¥ of Kashmur presentsa
quet  picturc of the wviolence touched off
by Mr ZA Bhuito’s execution has left
a trail of destiuction espraaally in the south-
ern part

Over 9o willages in South Kashmur pre-
sent a picture of utter  desolation wath
over 800 houses and over 500 ﬂm and
cow sheds and kothars in rumns pro-
Bhutto desmonstrators armed with laths,
axes, 1ron rods and stones, pll
and burnt houses of the poar as well as
the rich people 1n vil conaidered to be
the stronghold of the Jamat-I-Islami.
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‘The wrath of the pro-Bhutto demonstia-
tors was centred round the villages inhaby t-
cd by the supportsers of the Jamaat-]-
Islary and Ahmarliya sects whose counter-
parts in Pakistan were alleged to have sjde
ed with Gen Zia-ul-Haquc inthe execution
of M1, Bhutto  The subdivision of Shopian
i South Kashrmur along with parts of
Kulgum and Pulwama tehsilk are the
worst affected parts of the vallcy

In a number of villages visited by this
correspondent, people, who week ago wiic
used to a comfortable lhiving, had been
rendered homeless and hike Nomarls were
waiting for some help to get on thar fect

ain Men, women, and childien ppear-

to be dazed because of the unprec -
dented smtuation of violence and otev in
the iving memcry”,

The destruction caused m Reshinagu
village in Shopian sub-division 1 13 en1-
mous as 1in Arwam willage  The peoplc
claimed that c¢ven women werc not spar-
ed and were abused and beita up
Parveen and Haja, whose heads wae band-
aged , said when  thenr houses were 1t
cked and set on fire ¢ We tried to salvage
some ornaments wnd valmaMes”  On
horse, a cow , two oxen and sever il hund-
red poultry birds were roastc i alive
this illage

75-vear-old teacher Noor Ahm | was
done to death in Aurel village When a
g  crowd attacked the wilhge Nox
Ahmed’s two sons opened fue in which one
person was killed and auix others w 1 1n-
jured, In Chitragam village an attempt
was made to burn Mohammed Gan i thy
He was dragged by the dumonstiators
and after hard beating was thrown
flames of the burning housts ™

Ihisis what happencdin Kashmr - Th a,
Sir,1n Moolu village, I again quote

& 60 houses, 50 cow sheds and 60
kothars were burnt by the pro-Bhutto
demonstrators

Mr. Patel says these aie far flung aees
Tis village 13 only six mules from Dusrrict
Headquarters You said that the State
Government made necoysary arrangements
to protect the lives ol the prople

Here 18 another statement which says @

“An officjal spokesman explained that
violence was so much widespread 1n Shop-
1an tehul on April 5, that it could be
controlled by the limted pohce force
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available at the Shopian police station or
police posts in various areas of the
sub-division

“We only had 14 constables at the
Shopian police station  Whn we tried to
stop wviolence 1n the town, pro Bhutto fans
not only attacked gonstables but alswo
ghcrau(.d the police station

This1s what you call amiple and sufficient
steps taken by the government

Sir T have got 2 numbcr of telegrams
here  You hune ben to jimmu Why
don’ you €3 to kwhmur  Thousands of
people at¢ lning homcless They have
lost thewr heuts and homes [hey aie
destitutes now [ am sure you are scared
of the Ghief Mimster there” but you mus
learn one thing that though he 1s roanng
vet his rous  have become ineffective
Y on should show some respct to the people

& K Yo ac insulting thcm and o
1gnoring them by asucumbing to the autocr-
atic ways of the Ghiet Munster [ am sorry
to use the st words but hundre ds of people
Jamut L Islamy people have  come hee.
Jamait 1 Islamt candidate  fought aganst
me 1n the c¢lctions I do not agrec with
som¢ of thei policies but  those people
want to hive with digmty and honour,
They aic not sue Nohady can go back
Mr Shamunim Abmed Shimim ¢ innot go
back One of the MI As  was poisoned
Lhesc are the things which are happening
in the State and the Home Mimster  says
that thisis L Stale matter

MR SPIAKER  Ploae, now put your
uestion

SHRI MOHD SHAIL KURESHI
My first cfiestion 13 Woul | vou kindly
appoint ¢ ju licial commuttee to go into the
hole  holo aust which caused loss of hund-
reds of houses ind hivesin Kashimir? - Sar,
how many people have boen arrested?
Only 5) p ople have been arrested  [he
official reasons given 1y that the offiial
are reluctant to arrest people because most
of thowe who were [euling these hooligans
belonged to the ruling  party  So, would
vou appont a judicial commattee and
since you have been to Jaramu would you
tah¢ the trouble of gomng to Kashmur at
least to show your fice that we have a
Homt Muusta  of the Government
of India who ¢an take care of the pit:able
faces theie  GP1 mombers have been ar-
rested It 15 all poliical  As the Chaef
Minster wants to take advantage of the
situation he 18 not worried of the plhght of
the people there  You should pay a vint
and take the people of Jammu and Kashmur
into  confidence otherwise you will be
gving a ferling to the people there that they
are orphans and l’lDbOd) 18 going
to look alter their interests
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SHRI HM PATEL 8ir, I have listen-
ed to the hon’ble Member He has asked
the particular question whether I would
appomnt a judicial committee to go nto
thys Thatis not n my hands As
regards the other point about my visiting
Kashmir 1 wt!lourunnly go when I conmider
it will help  (snterruptions)

The hon’ble Member, of course, has
chosen to suggest that yesterday I was 1in-
competent and today I am scaredl am
really scared .

AN HONBLE MEMBER Why are
you scared ?

SHRI HM PATFL Iam connected
with Project Tiger which concerns itself
with protection of tigers The hon'ble
Member said that I ought not to have said
that law and order 1s a State subject I
do not understand this  He, perhaps, does
not know but law and order 13 2 State sub
ject  For instance Karnataka Govern
ment1sin a pasition to say that w= will not
allow CRP to come in  Perfectly right
Iti1s so The State Governments have
certain powers1in so far as the muntenance
of la)w and order 1s concerned (enterru -
brons).

Sir, he read out an intercsting  statem=nt
saymg that violence was wide spread and
there was not enough  police My hon'ble
friend must be well aware that we cannot
possibly deeam of having police force 1n
everv  vilage, Tnerefore, such situations
will develop when 1t takes tim= b~fore you
can proceed to take action

DR’ KARAN SINGH Why are you
trying to defend th State Goserpment?
It 18 very unfortunate

SHRI HM PATEL Tnchon Mem-
ber1s wrong  Itis not my business to de-
fend anybady,1itismy buttness to put before
the Hous= the facts as they are

DR KARAN SINGH You are giving
them a clean chit

SHRI HM PATEL Dr Karan
Singh wauld like me to say things which
he would approve of  (unterruptims)
It1s my bunness toplace before thus House
the facts my they have come to us In
fact, D Karan Singh comnplant evea of
laws with whuech he acquired when he was
Sadai-1 Rayasat

MR SPEAKER What could he do?
He was onlv a constitutional head

DR KARAN SINGH Yecs, I was
functionn g as a constitutional  head only
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SHRIJYOTIRMOY BOSU: What
was your age at that trme?

SHRI VASANT SATHE He was
doing that wathout following the Conets-
tution

MR SPEAKFR Mr Patel he asked
ifyouwould visitthe place  Thatisvery
importnt

SHRI HM PATEL I have never
anv hesitation in vimting that place
I have already said thatsofar aswviating
Kashmur 1s concerned, 1 shall be seiy
happy todoso

SHRI VASANT SATHL Why don’t
you go and have a holiday?

SHRIHM PAIEL Thatiswhat he
desires that I should do

SHRI JYOTIRMOY BOSU He s
wele yme asa vissitor but should nc t super
impose himself

SHRI K GOPAI (karw) [hehon
Mcmber has completely foigotton when
he talked 1n the last Lok Sabha and Con
gress Government was there 1n West Bengal

MR SPFAKER Short memory 18
very advantageous to Members of Parhia
ment

SHRIH M PATFL The hon Mem
ber has raised two points and 1 have al-
ready explamned the position

——

12.54 hrs.

COMMITTFE ON PAPERS LAID
ON THE TABLE THIRTFENTH
REPORT

SHRI KANWAR LAL GUPTA
(D:lhi Sadar) I beg to present the Thar-
teenth Report (Hindr and Englhish ver-
sions) of the Commuttee on Papers 1aid on
the Table

PUBLIC ACCOUNTS COMMITTEE
HUNDRED AND TWENTY-SIXTH
REPORT

SHRI PV NARASIMHA RAO
(Hanamkonda) « I beg to present the
hundred and -twentv-mxth report of the
Public Accounts Commttee on Action
Taken by Government on the recommenda-
tiony of the Committee contamed n
]t:l;eu Eighteenth Report on Union Excis ¢

utics




